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          Appellant  
     VERSUS 

 
Commissioner of CGST & Central Excise, Bolpur 
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FINAL ORDER NO. 75422/2026  

Date of Hearing : 24th March 2026 
Date of Decision    :  24th March 2026 

 

PER R. MURALIDHAR 

No one has appeared on behalf of the appellant. 

2. On going through the records, we find that the appellant has not 

been appearing on the following dates:- 

 

SI 

No.  

Date of Hearing 

1. 14th March 2023 

2. 15th May 2023 

3. 19th June 2023 

4. 11th September 2023 

 

2. We also find that the intimation letters sent to the appellant are 

being returned back by the Postal Authorities. 
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3. In view of the above details, we hold that the appellant is not 

interested in pursuing their appeal. Accordingly, we dismiss the appeal 

on account of non-prosecution.  

 (Dictated and pronounced in the open court.) 

      

   

 Sd/- 
 (R. Muralidhar)                                                                

Member (Judicial) 
 

 
  Sd/- 

(Rajeev Tandon) 
Member (Technical) 

                                                                             
Pooja 

 

 

 

 

 

 

 

 

 

 

 

 


